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LOK SABHA 

Thursday, Ma.rch 6, 1981/PhaZouna 14, 
1902 (Saka) 

The Lok Sabhai met at Eleuen of the 
ClOck 

[Mn. SPEAKER in the Cha.iT] 

ORAL ANSWERS TO QUESTIONS 
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THE DEPUT MINISTER IN THIE 
MINISTRY OF RAINWAYS AND IN 
THE DEPARTN.i'ENT OF PARLIA· 
MENTARY AFFAIRS (SHR.1 MALLI
KARJUN) (a) to (d) . A sfatement is 
laid on Table of the House. 

statement 

Railwa11 Sen,ants (Discipline and 
Appeal) Rules, 1968 . 

(a) & (b). Railway servants, inclu
ding trade union workers, are liable for 
disciplinary action under Rule 14(li) of 
Railway Servants (Discipline & Appeal) 
Rules, 1988 which provides that the 
Disciplinary Authority wherever satis
fied, :tor reasons to be recorded bY it In 
writing, that it ls not reasonably prac
ticable to hold an inquiry in the man ... 
ner provided in these Rules, may cons!-
der the circumstances of the case and 
make such orders thereon as ft deems 
fit, consulting the Union Public Service 
Commission where such consultation is 
necessary, before any orders are made 
in any caae under this Rule. Tills Buie, 
among other things, is with regard to
inlposltlon ot major or minor ·penalty, 
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one . of the i ~ o  penaities beiDJ 
removal/dismissal fro.:n *ervice.--

(C) & (d). The i fo ti~  is bem, 
collected from the RaUwaye aad ·wm 
. be laid on the Table of tbe sabha. 
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We have already said that the infor-
mation is being collected and it will be 
laid on the Tabe of the House. 
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MR. SPEAKER': No more supplE>men .. 
tarles on thi's question. That is, why ·'1 
sloWlYS appeal 'to t e e ~  tp be 
short In their queatlons so tJult we CaD 
, "",', ~ t  or five IUPplementaries. 
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TheteaMuld be, at '1e8it tour,' IIIPP! ... ' " 
, l'&eI?-taries. ' 

Next QIlatiOD. 

IBdo-Nf4*1 )IOI'det 
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-228. SHRI li. V. ~ 9  

SHRI R. N. RAKESH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Napal's reportecl plea 
for scientific delineation of the border 
betwe,en the two countries has sur-
prised the Indian Governtllent; 

(b) if so, whether the plea was made 
during the border talks which were 
held recently; 

(c) if so, whether India has taken a 
stand that border with Nepal have 
been fully and finally demarcated; anq. 

(d) the steps being taken in this re-
gard? 

THE MINISTER OF EXTERNAL 
AFFAIRS (aHRI P. V. NARASIMHA 
R'AO) (a) and (b). No, Sir, since no 
such request has been made by the Ne-
palese Government. 

(C) and (d). Do not arise. 

SHRI B. V. DESAI: I would lUte to 
draw the kind attention of the Minis-
ter of External Affairs, through you, 
Sir, to the news item In tlie HlnClliitan 
Times dated 9th February, 1981 ,,-bere-
in it has been mentlomid that herder 
talks are going Gh and they are· de-
,nnnding a scientific deUneatl1fu Of th 
order atld it aopellrs that there exists 
some dispute on two or three points.' 

SHRI'P. V. NARA$IMHA RAO,: I 
have fJet!n the press report. The 
Nepal.,.se C'rl)vernment haVe made no re.-
cent request for It ~i~t1tfftc deJtMation . 
()f the border between India and ~ 1  

goth India and 'Nepal Have attteed. In 
orlnciPle, bowever, In ~ et 1_ 
t.o set up ~ tecbnfcal Je\tel ;tObit', Nd! . 
India BoundaryCommlttee to o~  




